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courts in Ooa, eacb taluka should be ,iva 
one court. We have aarced to 'boir 
proposal. 

PROF. MADHU DANDAVATB: 
You have misunderstood him. He wants 
same scale of justice everywhore. 

SHRI H. R. BHARDWAJ: Same 
scale of justice is there.. Tbere is nO 
question of giving a different scale to any 
part of the country. He is concerned about 
the security aspect. I think tbe judps are 
very safe. When you could arrest Charles 
Sobhraj there. 1 think. the police network is 
very sound there. 

SOME HON. MEMBERS: No. No. 
It was by Mabarashtra police. 

SHRI H. R. BHARDWAJ: So far 
as my part is concerned, it is ahe extension 
of the Maharasbtra Higb Court to Ooa. 
Tbe judicial administration is the same. So 
Car as the pay scales are concerned, I have 
yet to receive a prOposal from Goa 
administration and we will certainly go into 
it because I feel that judiciary must be paid 
as adequately as far as possible by tbe 
States also. 

SHRI EDUARDO FALEIRO = We 
are definitely Dot doiDS justice to our judges. 
The Minister bas stated about the security 
for the judges. J5 the Minister aware the 
Supreme Court judges who have got 
security at the moment have written to tbe 
Government to withdraw tbe security, 
because they ba ye no money to pay for the 
electricity . charges for tbe liaht in the 
compound throughout the nigbt? I would 
like to know what has happened in reality 
to follow up action to bis statement that 
he would briD& in tbe COUISC of tbis session 
a Bill to increase tbe sal ark 6 of the judses 
of the Hiah Courts aDd the Supreme Court. 

MR. DEPUTY-SPEAKER: How is it 
connected to tbe main question ? 

SHlU EDUARDO FALBJllO: Be 
win rtpfy ; it is Dot crou·uamiDI·tioD. It 
iI Parliameot of Iodi.. ' 

Oral "",tN,., 22 

SHill B. I.. BHARDWAJ: I am 
happy tbat be bas put tbis question. So 
'at u tbe electricity cbarles for the hoU5C1 
of tho judpa are coDcomed, DOW tbore is a 
decision of t'te Home Ministl1 that all tbe 
electricity CharPI which are there on account 
of the security will be borne by them aQd 
tile Rqi3tr1 bas been cODveyed of tbis. 

With reprd to tbe expenses incurred by 
tbe judges for their own consumption, we 
bave made a comprehensive arraosement ,iQ, 
the forthcomina proposal that we have made 
and we are, implementing tbat and tbe 
Cabinet bas takeo 8 decision in that direction 
also aDd tbe judges are more tban satisfied. 
We bave conveyed them tbe decisioll. 

lDerease I. Assets of Larae SJzec1 Compules 

*601. DR. B. L. SHAILESH: Will 
tbe Minister of INDUSTR Y be pleased to 
,tate : 

(a) whetber it is a fact that many 
larle-sized companies following within the 
100 biasest aroup have been able to increase 
tbeir asset-bue by at Jeast two to three 
times merely by introducing a new methodo-
10lY of evaluation ; 

(b) if, so, what is this new methodology 
and bow it is considered an improvement 
in India against the conventional "CODtltant 
purcbasina power (cpp)n approach; 

(0) the benefits derived by these 
cvmpanies by trebHna assets through current 
cost-aa:ountiDI : and 

(d) Government's reaction thereto? 

THB MINIST£R OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) A few companies, 
beloDgtDI to larse houses, have increased 
their alSet·baae by two to tbree times by 
revaluation of fixed .Slets during the last 
tbree·four ,cars. 

(b) and (c) Fixed assets are generally 
revalued on the basis of current matkotl 
replacement COlts of tbese assets mainly to 
4itc1aee tile pteaeDt value of the" asset, m 
tilt _Dual &OCOUDtI~ ., ' . 
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(d) 1be ,eompudeI Act. 1956, cloeI flot 
PlOblbit iuch revablation of assetl. Howe"" 
' .. fact of revaJuadOD is .. required to 'be 
~Jo~ III ,u.c BalaDce sbeet. 

DR. B. L. SHA lLESH: M,. Deputy 
Speaker. 'Sir, earlier, M.R.T.P. Act was Dot 
applicable \\pto a capital of Rs. 20 crores. 
Tbil limit bas DOW been raised to Ra. 100 
Cl'OteI. I wliDt to know whetber assets of 
bis industries have increased due 'to tbls 
iacreaae and if so. whetber Government 
would cODSlder revising this limit alain? 

THE MINISTER OF INDUSTRY 
(SHRt NARAYAN DATI TlWARI): 

, AccordiDi to the raeu which are before us, 
tbe re-evaluation bas DO special relation to 
its dates, tbe figures with us are upte 31.12.84 
wborea tbe decision reaardinl M .. R. T.P. 
limit bad nOI been taken by then. I 
conaider it may duty to make it c]ea" for 
,be information of tbe bon. Member that in 
.... evalu.tioD, it is to be added 10 tbe 
M.R. T.P. denomination and there is no 
f1UC1tion of subtracting it, meaning thereby 
that tllo essest revalued for tho purpolC of 
resistration for M.R.T.P. will also be 
considered. If they say that tb e assets have 
i1lOM8Md from 30 ~o 60, tben 60 will be 
ad.ded. The intention of tbe hone Member 
II iIlherent in tbl' principle. 

(EcILrla] 

DR. DATTA SAMANT: As per our 
study and the Government figures given in 
Rajya Sabha, among the big houses, Birla 
is No.1 with Ra. 3400 crores, Tata is No, 2 
with Rs. 33CO crores of assets and the total 
assets of these hundred bouses in December t 
1984 wero Rs. 30000 crores, that is more 
than 1986-87 developmeDt plaD. I D tbe 
last five years, their assets bave doubled. 
TMrelore, 1 waDt to ask a spcei6c question. 

'$ome. of these bil bouses are making 
four °to five industries sick or closed every 
,ear. Tate. bave ,dOIlO that; Mafatlals 
baw closed 2-3 fuctoriea iD Bombay; 
J 'ct It ,ba,e closed 2-3 f.etories in Bombay. 
Tbe ... " of \hOae bouSes, are 8()io. \lP by 
ltapI aDd boudl. TIIIJ are maid.. IOIDO 

f~tories.$ick every •.. Four tbousand c,o~ 
or ,teD per ceot of the' bank capital is bloCked 
by the biS houses· 'in . these sick units. . II 
the Goveromeot seriously tbipkinJ . of 
transferring some of the assets of tbe.o hi, 
houses to the sick units which they· are 
making. if they Dnd them resPQnaib1e l' 
Because of aU tbese things, tbere is black 
money to tho extent of Rs .. 40,000/·. 

SHRI NARAYAN DUTT T1W ARI : 
Well. The hon. member will agree tbat 

.. this question does Dot arise of this particular 
question. But I would still venture to 
answer. This is resardiog the revaluation 
of assets. The hOD. member would be 
aware tbat tbis House has already p8ucd 
a legislation tecent)y, a few weeks back for 
seltin& up a board for reconstruction. This 
board is goiog to be constituted witbin the 
next few weeks. This Board has been 
authorised to do exactly what the bon. 
member bal in mind, i.e. whenever any 
company falls ski, this Board wi)) have tbe 
power, after a proper bearing. to order 
promulptioD of merger of sick uni ts with 
healthier units. for any house. 

SMRI K. S. RAO: Sir, while 
permitting tbese monopoly industries to 
increase their capital based on the market 
value, the Government is giving a facility to 
them to avoid paying tax for tbis increased 
capital, for wbich they could get the benefit 
of depreciation and all that, earlier. Will 
tho Minister of Industry thjnk in terms of 
askins such industries, where tbey have 
increased their capital. to start industries 
in no-industry-areas, without taking any 
assistance from tbe Goveroment of Iodia 
institutioDs ? 

SHRI NARAYAN DATT TIWARI: 
Sir, this is a fallacy, which I want to clear .. 
There is no question of any tax avoidance 
because of this revaluation. Revaluation is a 
stanoard practice everywhere. Revaluation 

. of assets or reduction in the value of assets. 
is a sta,odard pra.clice, jf neccssa,ry. _ under 
the Companies Act, Section 211, Schedule 
VI. As far as tax avoidallce goes, it ,is· 'lOrY 
clear that f.or pur.pose ()f income tax;, beuefits 
win be depreciated only .to the, _tent of 
oriiioal"oost. ~imilarl)', for raisiol publiC 
dtpoli". for .uc of, \1011ua 1Jlu •. or fresh 



. ,capital' Gebco tures "rom financial in.titutio.na, 
only tbe ortawal coat will be kept in view. 
Th~ ()n~y btnefit tbat can be deriv~d from 
this is. IOBletim~s w hell tb-=' bank requires a 
second charge, pema,s then tbey call aet 
some facUities for this second charge for 
the Mak comp8,oies. As far as Do-industry 
areas are concerned, we bave already 
announced certain facilities and incentives, 
if the MRTP companies want to set up 
industries in no-industry district •. 

SHRI S. JAIPAL REDDY: Earlier, 
tbe tendency amona tbe larger houses was 
to play down their assets. Now tbe 
Minister ad mitted that during the l,st two 
or tbree years, they have been revahJiDI 
their assets upwards. Docs it not show 
that our MRTP Act has become a 
deadJetter ? . 

SHRI NARAYAN ,DATT TIWARI: 
I do not think that I can agree with the 
bon. member, because I bave a list of all 
tbe MR IP and the bigger companies. 
Facts show that only 8 companies wbich 
are said to be big house companies, have 
revalued their assets. And others, who 
bave also marginally increased their 
revaluation are only 37. 1 cannot say that 
by and large, a bigger Dumber of MRIP 
companies are taklUg recourse to this. 

( Translation] 

SHRI BANWARI LAL PUROHIT: 
Hon. Deputy Speaker, Sir, with reaard to 
the reply given by the hone Minister just 
now 1 want to know whether sick units , . 
could be merged with the profit earnang 
units of the biS houses such as Tatas-who 
own, suppose, 100 industries-under tbe 
M.R.T.P. Act? 

SHRI NARAYAN DATT TIWARI: 
Yes Sir. So far as my iniorlUation aoes, 
such provision is tbere in it. 

lEngll~hJ 

Memorandum of Uaderstaading Signed 
bet'ft',en Iadla aDd 'Praaee 

-602. S·HRIMATI USHA CHOODHARl: 
Win the Minister ,of CO:MMUNlCATIONS 
.bo~to,Uto: 

'Ca) wbetber a 'memorandum of 
under_taDdiol· had .. been signed between tbe 

. 'postal authorides 01 India and Frall£. OD 1 . 
Mar-eh. 1986 ; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE OP THB 
MINISTRY OF COMMUNJCATJONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHkI 
RAM NIWAS MJRDHA): (a) No, Sit; 

(b) Details of a Memorandum of 
Uuderstanding between tbe Postal 
Administrations of India and France are 
being worked out. The Memorandum will 
be signed after getting approval of the 
Ministries concerned. 

[T'Qn~/Qt{on] 

SHRIMATI USHA CHOUDHARl: 
Mr. Deputy Speaker, Sir, I want to .know 
from the hon. Minister "bether as a result of 
ihis agreement between t\\O countries, France 
would pnwide us technical and economic 
assistance and· if so, what is the nature 
thereof ? 

1 do not want to say anything about 
the present day telephone system, but I 
must say tbat its financial conditiou is not 
good. Just now, the hon. Minister haa 
himself admitted that there is acute shortaae 
of financial resources and meterial. I want 
to know whether the question of brinaina 
about improvements in the . telephone 
system is under consideration ? 

SHRI RAM N'IW AS MIRDHA: Sir. 
we had sianed an agreement witb Finaoco 
in 1980 which was extended upto 1985. On 
the expiry of tbis period, when a deJosation 
of the Postal Department of France visited \ 
India, they wanted this aal'eement to be 
extended further. Talks were held with ~ 

~ them in this reaard aDd we bave arrived at ~ 
some conclusions. Tbe ambit of this ~ 
a&reement is very limited. We do Dot WaDt 
to take any Bott of financial or other 
assistance from them~ wo havo made., some 

, provisions in it only to stud, aDd .aoquire " 
iof~rm.a,doD OD nc", techniques wbicb we 
propose iDtroduoo ill OUl' IGMal D~~' 


